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REPORT
I. INTRODUCTION

I, the Chairman of the Committee on Government Assurances,
having been authorised by the Committee to present the Report on
their behalf, present this Fourth Report of the Committee.

II, SITTINGS OF THE COMMITTEE A

2. The Committee held three sittings on the 28th September,
9th November, 1978 and 24th January, 1879. At the sitting held on
the 29th September, 1978, the Committee considered_ the folloying
items: : SR ESN TR B S8 B | X} 06 1!

(i) Request from Government for dropping of an assurance;
(i) Time-limit for the supply of information promised by the
Ministers on the floor of Lok Sabha; and

(ili) Review of pending assurances pertaining to Second Session
of Sixth Lok Sabha.

3. At the sitting held on the 9th November, 1978, the Committee
took oral evidence of the representatives of the Ministry of Health
and Family Welfare in regard to the delay in implementation of
eleven pending assurances relating to the Second Session of Sixth
Lok Sabha which had been pending for considerable periods of time.

4. At their sitting held on the 24th January, 1979, the Committee
considered their draft Fourth Report and adopted the same.

5. The Minutes of the aforesaid sittings of the Committee are
appended to, and form part of, this Report.

6. Conclusions|observations of the Committee are contained in
the succeeding Chapters and in the Minutes appended to this
Report. A R

7. The Committee wish to express their thanks to the Ministry
of Health and Family Welfare and their officers for furnishing
information and tendering evidence before them,

New Derm; YAGYA DATT SHARMA,
January 24, 1979 Chairman,
Magha 4, 1800 (Saka) Commiittee on Government Assurgnces.
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CHAPTER 1

I. REQUEST FROM GOVERNMENT FOR DROPPING
AN ASSURANCE

The Committee have considered a request made by the Govern-
ment for dropping of the assurance given in reply to Unstarred
Question No. 8292 on the 26th April, 1978 regarding earning of foreign
exchange by export of defence goods,

2. The Committee have perused the reasons advanced by the
Government for dropping of the above assurance. The Ministry of
Defence had requested through the Department of Parliamentary
AfTairs that the question was reconsidered by them and it was “consi-
dered that if the information sought for is laid on the Table of the
House, they are likely to severely compromise our security and
foreign policy interests as they relate to foreign exchange earned by
export of defence stores and foreign exchange incurred on import of
defence stores.” The Ministry also stated that their request for the
deletion of assurance had the approval of the Ministry of Defence.

3. After considering the reasons advanced by the Ministry of De-
fence, the Committee agree to drop the assurance.

II. TIME-LIMIT FOR THE SUPPLY OF INFORMATION
PROMISED BY MINISTERS ON THE FLOOR
OF LOK SABHA

4. Shri Jukam Chand Kachwai, M.P. gave a notice under Direc-
tion 115 on' 21st July, 1978 in which he inter alia requested that it
might be ensured that the information in regard to replies to ques-
tions by the Member was laid on the Table by the Ministers within
a month,

5. The Committee in this connection noted that they had already
fixed time-limit of three months for the implementatinn of assurances
vide para 6 of their Seventh Report, Fourth Lok Sabha, presented
to the House on the 13th December, 1969, in which they had inter

alia observed:

“They are of the view that there is no case for raising the
maximum time-limit for implementation of an asurance
from two to six months. They, however, agree that,
considering the steep rise in the incidence of assurances,
the time-limit of three months, as agreed to, on experimen-
tal basis, by the Committee on Government Assurances
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(1967-68), may finally be laid down for implementation
of the assurances. The Committee feel that this period is
more than adequate for implementing an assurance. If
Government, however, foresaw any genuine difficulties in
'immemmting assurances within the stipulitéd ‘period of
three months, such cases may be reported to the Com-
mittee for extenion of the time-limit for implementing
them.” |
8. The Committee also note that the Ministries are unable to
implement a number of assurances even within the prescribed period
of three months and have to seek extenuons for implementing them.
They, therefore, feel that there is no need to reduce the time-limit for
imp ementation of assurances from three months to one month.

III. REVIEW OF PENDING ASSURANCES PERTAINING TO
SECOND SESSION OF SIXTH LOK SABHA

7..In pursuance of the decision of the Committee contained in
para 6 of their Seventh Report, Fourth Lok Sabha (presented on the
‘18th December, 1969), Government are required to implement the
assurances within a period of three months from the date an assu-
rance is given by the Minister concerned on the floor of Lok Sabha.
It Government forsee any genuine difficulties in implementing any
assurance within the stipulated period of three months, they have
to approach the Committee for extension of time-limit.

8. Assurances pertaining to the Sixth Lok Sabha still lying pend-
ing, which have become more than three months old, are being re-
viewed by the Committee in convenient batches.

9. At their sitting held on the 29th September, ];g“, the Com-
mittee review 20 pending assurances pertaining to Second Session
(Second batch) of Sixth Lok Sabha (details given in Annexure I to
Minutes of the sitting held on the 29th September, 1978).

10. During the course of review at their sitting held on September
29, 1978, the Committee notej that Government have requested
for extension of time in 28 cases as indicated in the said Annexure
In regard to an assurance given in reply to U.S.Q. No. 1551 on 23rd
June, 1977 regarding family planning Centres (Sl. No. 1 of Anne-
xure I to the Minutes of the sitting held on the 29th September,
“1978) the Committee hoted that neither the assurance had been ful-
“filled, nor had ahy request for extension of time for the fulfilment of
the assurance been received from the Ministry of Health and Family
Weltare. It was only on the previous day (ie. 28th September,
1978) that a communication ‘was recetved from the Ministry request-
“rig “for “éxterision of time for the Pulfiiment of the ‘assurance. The
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Committee, therefore, decided that the Secretary of the Ministry of
Health and Family Welfare should be asked to appear before them
to explain the reasons for delay. in implementation of that and some
other pending assurances relating to that Ministry,

11. The Committee examined the representatives of the Ministry
of Health and Family Welfare on the 8th November, 1878 in regard
to the delay in implementation of the fallowing eleven assurances
relating to the Second Session of Sixth Lok Sabha:

(1) Assurance given in reply to USQ. No. 1551 on the 23rd
June, 1977 regarding family planning centres;

(2) Assurance given in reply to USQ. No. 2788 on 741-77 re-
garding sending of Scheduled Caste and Scheduled Tribe
candidates to foreign countries for fellowshops an scholar-
ships;

(3) Assurance given in reply to USQ. No. 3588 on 14-7-7 re-
garding expenditure on sterilisation in Delhi;

(4) Assurance given in reply to USQ, No. 4269 on 21-7-77 re-
garding adulteration in groundnut oil;

(5) Assurance given in reply to USQ. No. 4294 on 21-7-77 re-
garding payment to blood donors;

(8) Assurance given in reply to USQ. No. 4355 on 21-7-77 te-
garding opening of Ayurvedic hospitals in villages;

(7) Assurance given in reply to USQ. No, 5229 on 28-7-77 re-
garding persons punished for spurious drugs;

(8) Assurance given in reply to USQ, No. 5243 on 28-7-77 re-
garding vacancies in medical services;

(9) Assurance given in reply to USQ. No. 5271 on 28-7-77 re-
garding punishment to food adulterators;

(10) Assurance given in reply to USQ. No, 6157 on 4-8-77 re-
garding number of registered practitioners and registra-
tion agencies; and

(ii) Assurance given in reply to USQ. No. 6285 on 4-8-7T re-
garding unauthorised use of colouring material in grape
fanta.

[For details, see Sl. Nos. 1 to 11 of Annexure to Minutes of the
8itting held on the 29th September, 1978].

12. Some of the important cases of delay in implementation of
assurances and Committee’s observationsjrecommendations in that
regard are given in the next Chapter.



CHAPTER N1

I. DELAY IN IMPLEMENTATION OF ASSURANCES GIVEN
DURING THE SECOND SESSION OF SIXTH LOK SABHA
RELATING TO THE MINISTRY OF HEALTH AND
FAMILY WELFARE

(i) Delay in implementation of an assurance given in reply to
USQ. No. 1551 on the 23rd June, 1977 regarding family
planning Centres

13. The Ministry of Health and Family Welfare in their written
note furnished to the Committee on 24th October, 1978 stated:

“After the reply was given on 23-6-77, the file got mixed up with
some old files and lost sight of and as such it could not
be followed up vigorously with the States from which
information was not received. Further, the year 1977-78
was an abnormal year for the Family Welfare Programme
when about 40,000 complaints were received from various
sources in regard to use of force and coersion in the imple-
mentation of Family Welfare Programme during the
Emergency and there were several requests for re-canali-
sation, This had disturbed the normal work of the sections
to a great extent. However, as soon as the file was located
in September, 1978, a telegram was sent to Health Sec-
retaries of the States of Andhra Pradesh and Bihar from
whom the information wag still awaited on 27th Septem-
ber 1978. The information in respect of Andhra Pradesh
was obtained by the personal efforts of Joint Secretary
on 28th September 1978. Even so no reply was received
from the Government of Bihar. A D.O. reminder was
also sent to Government of Bihar on 18th October 1978.
However, the information was not received till 30th Octo-
ber 1978 and Joint Secretary (Health) Eihar and Regional
Director (FW&MCH), Bihar were reminded on telephone
to expedite the same. The reply from Bihar has been
received today (1st November 1978) through a Special
Messenger.

The delav in fulfilment of assurance and non-follow up with
the States, which was mainly due to misplacement of the
file and also the abnormal situation stated above is highly

4
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regretted and the person responsible for the delay have
been warned to be careful in future. Suitable instructions
are also being issued in the Department to avoid recur-
rence of such instances.”

'14, During evidence before the Committee on the 9th November,
1978, the Additional Secretary, Ministry of Health and Family Wel-

fare explaining the reasons for the delay in implementing the above
assurance stated:

“First 1 would like to draw your kind attention to assur-
ance No, 1551. We have given a statement on this, but I
would like to humbly submit that there has been a lapse
on our side. In fact we would have given full information
barring information received from Andhra Pradesh angd
Bihar right in July, 1977. Last year, there had been a
lot of work, as you know, relating to the family planning
programme. As we had to deal with many complaints
from the public relating to the sterilisation programme
during the emergency period, this file got misplaced. We
were not in position to send the reply. Then the reminder
came from the Department of Parliamentary Affairs.
Without offering any further explanation, I would only
request you to kindly condone it. This is the first time
that we have made this mistake. We had never made this
mistake in the past and it shall not happen in future. All
the information which is required to answer the assurance
in this case has been now furnished. Even in respect of
Bihar and Andhra Pradesh, the information has come
and we have submitted it to the Department of Parlia-
mentary Affairs. I would seek your indulgence for closing
this matter if you kindly agree. It is only in September,
1978 that we came to know that this was misplaced. It
has escaped the attention of the person who was handling
it. We have asked for his explanation. He is a very vigi-
lant officer. This file got mixed up and have lost com-
plete track; he forgot about it. It wag only when the
notice came that we tried to trace the file.”

15. The Committee enquired whether it was a fact that due to
misplacement of flle the assurance could not be fulfilled. The Addi-
tional Secretary of the Ministry stated as under:

“Whatever you are stating is quite correct. We have to fulfil
an assurance within three months, There has been a
lapse in this, This has occurred when all information



.

e:cludmg ‘Bihar and Anthra Pradesh had ‘been received
‘4l 19th July, 1977. If this‘file had not been fisplaced
we would have sent the reply mtldh ‘earlier.”

18, When asked whether there was any other officer responsible
for giving replies, for fulfilling the assurances, etc., the Addiﬁahal |
Sqeretary of the Ministry stated:

“The procedure in our department is this. There are Depugy
Secretaries, Joint Secretaries, Under Secretanes, in
charge of different subjects. The subject matter related
to our plan-budget section. The research officer of that
division was looking after this assurance”

17. In reply to a query whether there was any special officer for
attending to the Parliamentary work, the witness stated that there
was a cell in the combined Ministry of Health and Family Welfare
but unfortunately even from the cell they did not get any reminder.

18. When asked whether the cell had a continuous record of

assurances given, the representative of the Ministry stated that ‘that
assurance was not got listed in the reeord’

18. The Committee enquired whether any person had been taken
to task for misplacing the file and the responsibility filxed for the
negligence. The representative of the Ministry stated as under:

“Research Officer, Class 1 gazetted. We are issuing him a
warning. For the first timie this happened and I assure
you that we will not give any occasion for this in future.
That officer has been working for the last B-9 years,
nothing like this has happen

(i) Delay in implementation of assurance given in reply to
Unstarred Question No. 2788 on the 7th July, 1977 regard-
ing sending of Scheduled Castes and Scheduled Tribes

candidates to foreign countries for fellowships and scho-
larships.

20. In reply to the ‘Committee’s query that the extension of time
for implementation of the assurance was sought upto 30th Septem-
ber, 1978, but why no further extension has been sought, the Min-
istry in their written note stated:

“The Ministry of Works and Housing have since furnished the
requisite material on 8th November 1978. The draft for
fulfilling the Assurance in full has already been approved

by the Minister of State (Health) and has been issued
alongwith Hindi version.”
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¢tl) Delay in the implementation of assurance given do- Wi~
starred Question No. 3588 on the 14tk July, 1977 regavding.:
expenditure on sterilisation in Delhi.

21 Diiring evidence the Committee pointed out that the exten-
sion regarding above assurance was given upto, 14th December, 1977.
Bgveral months had passed but no request for further extension had
80 far been made by the Minigtry In reply, the Additxonal Secre-
tary of the Ministry stated that the Ministry had been reminding
for that regularly, and an exfension was sought on 13th October,
1977,

22, When attention to para 50 of the Eleventh Report of the
Committee of Fifth Lok Sabha was drawn, wherein it had been re- -
commended that each Ministry or Department should set up a cell,
it it was not already there, under the charge of g responsible officer
to coordinate the work relating to assurances and asked whether
such a cell had been set up, the representative of the Ministry -
stated:

‘“That is the correct position, Sir. This is also the guideline
followed in our Ministry. I am not trying to explain away
our default but if you kindly see the files relating to the
pending assurances, you will notice that 14 or 15 D.O.
letters in each case have been written by the Under Sec-
retary, Deputy Secretary, Joint Secretary, Secretary and
some times even the Minister.”

23. The Committee pointed out that the subject matter of the

uestion related to Delhi Administration angd the informatmn could

be supplied within 15 days, the Additional Secretary of the Ministry
stated:

“This is in relation to Delhi and we should have been able to
get it. But all these questions related to matter which
were being enquired into by the Shah Commission and
the Delhi Administration was not able to give us a

reply.”

(iv) Delay in the implementation of assurance given in reply
to Unstarred Question No. 4284 on the 21st July, 1977 re-
garding payment to blood donors.

24. In a written reply on 29th November, 1978 to a-quesHon, as
to. why Government did not consider it proper t0. lay whafever in-
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formation was available with the Ministry in partial fulfiment of
the above assurance, the Ministry stated:

“It was intended to fulfill the assurance fully. However on
detailed scrutiny of the information it was found neces-
sary to seek further information from 3 States—Bihar,
Haryana and Meghalaya. They have been reminded again
at the level of Joint Secretary. Rest of the information’
has been gent to the Departments of Parliamentary Affairs

on 8.h November, 1978 in partial fulfilment of the assur-
ance.”

25. The Committee are not satisfied with the explanation given
by the Ministry with regard to the misplacement of the file relating
to the assurance given in reply to USQ. No. 1351 on the 23rd June,
1977, To the Committee it appears that there is no proper machinery
in the Ministry of Health and Family Welfare for the listing of
assurances given on the floor of the House and no proper procedure
bhas a’so been laid down for watching the progress about the timely
implementation of assurances. '

.26. In para 50 of their Eleventh Report (Fifth Lok Sabha) the
Committee had suggested:

“Each Ministry|Department may consider setting up a cell, if
not already there, under the charge of a responsible offi-
cer, to coordinate the work relating to assurances and
ensure their implementation in time. Furthet, as soon ag
an assurance is given, the cell should study it carefully
and, where necessary, seek information from authorities

. concerned in specific terms/forms so that there is no
delay in collecting the information and avoiding need for
further clarification by protracted correspondence.” A

In para 30 of their Thirteenth Report (Fifth Lok Sabha) and
Third Report (Sixth Lok Sabha) ‘he Committee had recommended:

“In all such cases where the collection of the information is
likely to take a long time, instead of waiting for the
collection of the entire information, whatever information
is readily available should be laid on the Table of the
House at the earliest possible opportunity. The rest of
the information as and 'when available should be laid on
the Table of the House periodically in piece-meal, say,
quarterly, half-yearly and so on”

27. The Committee are constrained to observe that the Ministry
of Health and Family Welfare have completely failed to take note
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of Committee’s above recommendations/observations; otherwise such
a case wostld not have arisen where an assurance had meither been
fulfi’led nor sny request for extemsion of time for implementation
of the assurance had been made and the partial information available
with the Ministry had also not been furnished to the House.

28. The Committee would like the Department of Parliamentary
Affairs to take note of the above case and devise suitable means so.
that all the Ministries/Departments give due consideration to Com-
mittee’s observations/recommendations and also set wup proper’
machinery for this purpose. The Committee would like to be infor-
med by the Department of Parliamentary Affairs which are the Min-
istries/Departments which have set up special cells for the purpose
and what is the composition and function of those cells.

29. The Committee woald also like the Department of Parlia.
mentary Affairs to stress upon all the Ministries/Departments that
if for genuine reasons it is not possible for them to fulfill an assu-
rance within a period of three months or during the extended period,
they would make g timely request for extension of time and each
request should be supported by a detailed note giving reasons for
delay, the actua! progress made in collecting information giving
dates when action was initiated, reminders issued, etc. They should

also indicate the definite date by which the assurance would be
fulfilled.

30. The Commiittec rote that information in fulfilment of the
assurancas mentioned at Sl. Nos, 1, 3, 5, 9 and 10 of Annexure to
Minutes of the sitling held on 29th September, 1978 has since been
laid on the Table of the House on 30th November and 21st December,
1978 respectively.

The Committee note that in regard to Sl. No. 2, the draft fulfill-
ing the assurance in full has already been approved. In the case of
Sl. No. 5. statement in partial fulfilment of the assurance has been
sent to the Depariment of Parliamentary Affairs and information
from Pihar, Haryana and Meghalaya is awaited. As regards Sl. No.
6, the information in rospect of 16 States and 5 Union Territories
has bezn sent to the Department of Parliamentary Aflairs for laying
on the Table and information in respect of 4 more States and 4 more
Union Territories and the C.G.H.S. is likely to be sent very soon.
Information sought in Sl. No. 7 has been compiled and efforts are
being made to implement the assurance. As regards Sl. No. 11,
information from all States except Bihar has been received. The
Committee desire that all these assurance should be fulfilled, fully
or partially as the case may be, without further delay.
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31. The Committce feel uphappy to not that the machinsry t the

Mekaistry ‘G Health and Family Welare to ensure that ebservatidiis
recommendations of the Committee an Government Asswrances t'ré
properly and thoroughly studied and steps are taken prompily éo
proceed with action for implementation of the assurances given by
the Minister on the fluor of the House need gearing up. They need
hardly stress that the Ministries shonld give utmost importance to
the work relating to a Parlinuentary Committee and ensure that
the staff and officers dealing with this work maintain and study a
complete record of all the observations/recommendations of the
Committee, whether they are directly concerned or not, so that they
Bave a complete guideline as to the procedure and method to Be
followed by the Departments for the timely implementation of the
-vecommendations of the Committee. For this purpose the Com-
mittee desire that eflective steps be taken by the Ministry of Health
and Family Welfare to gear up their machinery.

II. POSITION OF PENDING ASSURANCES PERTAINING TO
FOURTH. FIFTH AND SIXTH LOK SABHA

32. A statement showing the position of assurances pertaining to
Fourth, Fifth and Sixth Lok Sabha pending implementation by the
Government as on the 22nd December, 1978 is given at Appendix.
The Committee would like the Ministries/Departments concerned
o make earnest efforts lo implement expeditiously all the assuranges
of Fourth and Fifth Lek Sabha which have been pending for a con-
siderable period cf time. The Committee would also like to urge
wpon the Ministries/Departments concerned to make sincere efforts
to implement the pending assorances of First to Fifth Sessions of
Sixth Lok Sabha as early as possible,

New Druni; YAGYA DATT SHARMA,
Jenuary 24, 1979 Chairman,
Magha 4, 1900 (Saka) Committee on Government Assurances.
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2. The Committee took up for consideration Memoranda Nos. 19,
20 and 21. Observations/recommendations of the Committee on
these Memoranda are as under:

Request from the Government for dropping of an assurance given
in reply to Unstarred Question No. 8202 on the 26th April, 1978
regarding eaming of foreign exchange by export of defence
goods.

MEMQRANDUM NO. 19

3. The Committee took up for consideration Memorandum No.
19. The Ministry of Defence had requested through the Department
of Parliamentary Affairs that the above assurance might be dropped.

II
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The Ministry of Defence had stated that the question was recon-
sidered by them and it was ‘“‘considered that if the information
sought for is laid on the Table of the House, they are likely to
severely compromise our security and foreign policy interests as
they relate to foreign exchange earned by export of defence stores
and foreign exchange incurred on import of defence stores.’”” The
Ministry also stated that their request for the deletion of assurance
had the approval of the Minister of Defence.

After considering the reasons advanced by the Ministry of
Defence, the Ccmmittee agreed to drop the assurance.

Time-limit for the supply of information promised by Ministers on
Lok Sabha

MEMORANDUM NO. 20

4. The Committee tock up for consideration Memorandum No.
20.

In his notice dated the 21st July, 1978 under Direction 115 of the
Directions by the Speaker, Shri Hukam Chand Kachwai, M.P. had
inter alia requested the Speaker to ensure that the information in
regard to replies to Questions by the Members was laid on the Table
by the Ministers within one month.

In this connection, the Committee noted that they had already
fixed time-limit of three months for the implementation of assu-
rance vide para 6 of their Seventh Report, Fourth Lok Sabha, pre-
sented to the House on the 13th December, 1969, in which they had
inter alia observed:

“They are of the view that there is no case for raising the
maximum time limit for implementation of an assurance
from two to six months. They, however, agree that, con-
sidering the steep rise in the incidence of assurances, the
time-limit of three months, as agreed to, on experimental
basis, by the Committee on Government Assurances
(1967-63), may finally be iaid down for implementation
of the assurances. The Committee feel that this period
is more than adequate for implementing an assurance. If
Government, however, foresaw any genuine difficulties
in implementing assurances within the stipulated period
of three months, such cases may be reported to the Com-
mittee for extension of the time-limit for implementing

them."’

The Committee also noted that the Ministries are unable to un
plement a number of assurances even within the prescribed period
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of three months and had to seek a number of extensions for imple~
menting them,

The Cornmittee, therefore, decided not to reduce the time-limit
for implementation of assurances from three months to one month,

The Committee further observed that in future when such a
request was received from any Member of Lok Sabha, the Secre-
tariat should draw the attention of the Member to the Committee's
observations in that regard and inform him that the period of three
months for the implementation of an assurance had been stipulated
by the Committee. However, if the Member insisted and suggested
that the time-limit should be reduced or enhanced, only then the
matter might be placed before the Committee.

Review of pending assurances pertaining to Second Session of Sixth
Lok Sabha, :

MEMORANDUM NO. 21

5. The Committee then proceeded to consider Memorandum No.
21 (item Nos. 1 to 29) for the purpose of reviewing assurances per-
taining to the Second Session of Sixth Lok Sabha (second batch)

(details given in Annexure),

The Committee made the following observations/recommenda-
tions on 29 pending assurances.

Item 1 of the Annexure to Memorandum: The Committee noted
that the assurance had been given on 23rd June, 1977. Neither the
assurance had been fulfilled nor had any request for extension of
time for the fulfilment of the assurance been received from the
Ministf'y of Health and Femily Welfare. It was only on the pre-
vious day (i.e. 26th September, 1978) that a communication was
received from the Ministry requesting for extension of time for the

fulfilment of the assurance.

The Committee decided that the Secretary, Ministry of Health
and Family Welfare, should be asked to appear before them and
explain why the sssurance had not been fulfilled so far and why no
timely request had been made to the Committee for extension of

time.
So far as other items were concerned, the Committee decided to

extend the time-limit for the fulfilment of the assurances upto 15th
November, 1978 and hoped that all those assurances would be im-

plemented within the extended period.
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6. The Committee, however, took a serious view that Ministries
had been repeatedly requesting for extension of time for imple-
mentation of assurances and in some cases as many as 7 extensions
thad been sought. The Committee felt that no serious e¥ort was
being made by the Ministries to fulfil the assurances within the
extended periods. They, therefore, desired that a note snould be
prepared suggesting how the Committee could be made more effec-
tive and the Ministries could be made to implement the assurances
within the stipulated period of three months or more where Minis-
tries had genuine difficulties. The note, they desired, should be
placed before them at their next sitting. After consideration and
approval by them, the note might be placed by the Chairman before
the Speaker.

7. The Committee decided to hold the next sitting ten days be-
fore the commencement of the next session.

8. The Committee then adjourned. ;
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MINUTES ..
FIFTH SITTING
(1978-79)
Tle Committee sat on Thursday, the 9th November, 1978 from 11.00
hours to 12.20 hours,

PRESENT
Shri Abdul Lateef—In the Chair,

MEMBERS
. Shri A. Asokaraj
Shri Bhagat Ram
. Shri Motibhai R. Chaudhary
Shri Dajiba Dcsai
. Shri L. K. Doley
Shri Harikesh Bahadur
. Shri Shridharrao Nathobaji Jawade

SECRETARIAT

Shri K. D. Chatterjec—Chief Examiner of Questions.
Shri D. N, Gadhok—Senior Examiner of Questions.

Sl BE= W B N N

WITNESSES EXAMINED

Smt. Sarla Grewal—Additional Secretary (Family Welfare)
Ministry of Health and Family Welfare.

Shri N. N. Vohra—Joint Secretary, Ministry of Health and
Family Welfare,
2. In the absence of the Chairman, the Committee chnse Shri Abdul
Lateef to act as the Chairman for the sitting under Rule 258(3) of the
Rules of Procedure and Conduct of Business in Lok Sabha.

3. The Committee took evidence of the representatives of the Ministry
of Health and Family Welfare in regard to the delay in implementation of
the following 11 assurances:

(i) Assurances given in reply to USQ. No. 1551 on the 23rd June,
1977 regarding family planning centres:
27
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(1) USQ. No. .2786 on 7-7-77 regarding senaing of Scheduled
Caste and Scheduled Tribe candidates to foreign countries for
fellowships and scholarships;

(iii) USQ. No, 3588 on 14-7-77 regarding expenditure on sterilisa-
tion in Delhi;

(iv) USQ. No. 4269 on 21-7-77 regarding a adulteration in ground-
nut oil;

(v) USQ. No, 4294 on 21-7-77 regarding payment to blood donors;

(vi) USQ. No. 4355 on 21-7-77 regarding opening of Ayurvedic
hospital in villages;

(vii) USQ. No. 5229 on 28-7-77 regarding persons punished for
spurious drugs;

(viii) USQ. No. 5243 on 28-7-77 regarding vacancies in medical
services;
(ix) USQ. No. 5271 on 28-7-77 regarding punishment to food
adulterators;

(x) USQ. No. 6157 on 4-8-77 regarding number of registered prac-
titioners and registration agencies; and

(xi) USQ. No. 6285 on 4-8-77 regarding unauthorised use of colour-
ing material in grape fanta.

4. At the outset, the Additional Sccretary, Ministry of Health and
Family Welfare while explaining the reasons for delay in the implementation
of the assurance given in reply to USQ. No. 1551 on the 23rd June, 1977
regarding family planning centres stated as follows:

“First I would like to draw your kind attention Assurance No. 1551,
We have given a statement on this, but I would like to humbly
submit that there has been a lapse on owr side. In fact, we
could have given full information barring information received
from ‘Andhra Pradesh and Bihar right in July, 1977. Last
year, there had been a lot of work, as-you know, refating to the
family planning programme. As we had to deal with many
complaints from the publc relating to the sterilisation programme
‘during the emergency period, this file got misplaced. We were
not in position to send the reply. Then the reminder came
Tfrom the Department of Parliamentary Affairs. Without offer-
ing any further explanation, I would only request you to kindly
condone it. This is the first time that we have made this
mistake. We had never made this mistake in the past and it
shall not happen in future. All the information which is re-
quired to answer the assurances in thic case has: been now
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furaished. Even in respect of Bihar gad Aadhsa Pradesh, the
information has come and we have submitted § to the Depart-
ment of Parliamentary Aflairs. I would seek your indulgence
for closing this matter if you kindly agree. it is only in Septem-
ber, 1978 that we came to know that this was mispiaced 1t
has escaped the attention of the person who was handling it.
We have asked for his explansuion. He is a very viglfant
officer, This file got mixed up and he lost complete track; he
forgot about it. It was only when the notice ¢ame that we
tried to trace the file.”

5. The Committee enquired whether it was a Tact that due to sisplace-
ment of file the assurance could not be fulfiled. The Additional Seczetary
of the Ministry stated as under:

“Whatever you are stating is quite correct. We have to fulfil an
assurance within three months. There has been a lapse in this.
This has occurred when all information excluding Bihar and
Andhra Pradesh had been received till 19th July, 1977. If this
fite had not been misplaced we would have scnt the reply much .
carlier.”

6. When asked whether there was any other officer respunsible for giving
replies, for fulfilling the assurances, etc., the Additional Secrelary of the
Ministry stated: '

“The procedure in our department is this. Therz are deputy secre-
taries, joint secretaries, under secreraries, in charge of diffcrent
subjects. The subject n:awer related to our plan-budget section.
The research officer of that division was looking after  this
assurance.”

7. In reply to a query whether there v..:s auny special officer far attending
to the Parliamentary work, the witness stated that there was a cell in the
combined Ministry of Health and Family Welfare but unfortunately even
from the cell they did not get any reminder.

8, When asked further whether the cell hud a costiouous record of
assurances given, the representative of e Ministry stated that that assurance
was not got listed in the record.

9. The Committee enquired whether any person had been taken to task
for misplacing the file and the responsibility fixed for the negligeace; The
rcpresentative of the Ministry stated as under:

“Research Officer, Class I gazetted. We arc issuing him a warning.
For the first time this was happened and I assiee yon that we
will not give any occasion for this in future. That Officer has
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been wofking for the lust 8-Y years, nothing likc this hus
happened.”

10. The Committee pointed out that there were 11 assurances, and these
were pending for more than 12 to 15§ mcaths and the Ministry had not cared
to ask for extension of time also. In reply, the representative of the Ministry
stated:

“We have a list of other 10 assurances to which perhaps you are
referring. In this connection I would submit that we have in
all these cases sought time for extension.”

11. The Committee desired the represen:ative of the Ministry to explain
the position in respect of each assurances one by one.  In reply the represen-
tative stated that assurance in regard to USQ No. 2786 dated the 7th Suly,
1967 regarding sending of Scheduled Castes and Scheduled Tribe cundidates
to foreign countries for fellowships and scholarships had been partially
fulfilled.

12, When the Committee enquired why was extension of time nothought
before the expiry of the period. fhe Ministry's representative stated:

“If negligence has been shown in 10 cases at a time it is 2 mistake. I
can cite individual cases in which there has been delay for 2
to 3 days or for a week.”

13. The Committee asked whether the Minisiry were aware of the fact
that the information should be furnished to the Committee within 3 months,
and what were. the reasons for asking a number ol extensions even after a
lapsc of a period of 6 to 8 moniiis.  The witness stated:

“Since our assurances are over onc yeas old, we have sough( for
extension on several occasions. Perhaps, on one occasion we
might have gone wrong.”

14, The Chairman pointed out that the extension in regard to Question
No. 2786 was sought upto 30th September, 1978.  Further extension
should have been sought much ecarlier and reasons therefor should have
also been given. But the request for further extension of time was made
only after the issuance of notice by the Secretariat on 7th November, 1977.
Moreover, the reasons for asking extension had not been stated.

15. The Chairman further pointed out that the extension regarding
Question No, 3588 dated the 14th July, 1977 regarding expenditure on
sterilisation in Delhi was given upto 14th December, 1977. Several months
had passed but no request for further extension had so far been made
by the Ministry. The Committee also pointed out that thc matter related
to the local Declhi authorities. In reply, the Additional Secretary of the
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Ministry stated that the Ministry had been reminding for thar regularly,
and an extension was sought on 13-10-1977,

16. The Committee pointed out that it took 10 months for receiving a
reply. Some officer should have been deputed to ascertain the position,
The Committee enquired whether Joint Secrctaries, Deputy Secretaries
checked that the job was being done properly. The Joint Secretary of the
Ministry stated as under:

“We have gone wrong a Jittle.

On every fortnight, wc procure reports from all sections of the
Ministry indicating full details of the pending assurances, the
up-to-date position of th¢ assurance-whether reply has been
submitted to the Department, whether any confirmation has
come etc. Then we prepare section-wise list of pending assu-
rances and we circulate it to all in the Ministry.”

17. The Committee enquired whether Secretary or Joint-Secretary of
the Ministry checked up at any time if any assurance was pending. The
Joint Secretary of the Ministry informed that every six weeks cvery Joint
Secrctary had a review meeting of his own branches.

18. The Chairman drew the attention to para 50 of the Eleventh
Report of the Committee of Fifth .ok Sabha, wherein it had been recom-
mended that each Ministry or Department should set up a cell, if it was not
already there, under the charge of a responsible officer to coordinate the
work relating to assurances and asked whether such a cell had been set up.
In reply, the representative of the Ministry stated:

“That is the correct position, Sir. This is also the guideline follow-
* ed in our Ministry. I am not trying to cxplain away our de-
fault but if you kindly see the files relating to the pending assu-
rances, you will notice that 14 or 15 D.O. letters in each case
have been written by the Under Secretary, Deputy Secretary,
Joint Secretary, Secretary and some times even the Minister.”

19. The Committee pointed out that the subject matter of the question
related to Delhi Administration and the information could be supplied
within 15 days, the Additional Secretary of the Ministry stated:

“This is in relation to Delhi and we shouid have been able to get
it. But all thesc questions related to matter which were¢ being
enquired into by the Shah Commission and the Delhi Adminis-
tration was not able to give us a reply.”

20. Asked to explain the reasons for not applying for extension of
time before the expiry of the period for fulfilment of the assurance and for
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ngt implementing partially the assurance givea in reply to USQ. Np. 4294
on the 21st July, 1977, regarding payment to bleod donors, the Joint
Secretary of the Ministry stated that the Ministry had already applied for
further extension of time for fulfilment of the asswrance.

21. The Committee enquired the names of the Statps who had not sent
the information in respect of the assurance given in reply to USQ No. 4355
on the 21st July, 1977 regarding opening of Ayurvedic hospital in villages
and the reasons for not implementing the assurance partially, the
representative of the Ministry stated:

“All have sent replies except Assam, West Bengal and Lakshdweep,
We will compile the information and effect partial implemen-
tation. We have issued 10-11 reminders to these which have
not seat reply so far.”

22. Asked to explain the position of the assurance given reply to
USQ. No. 5229 on the 28th July 1977 regarding persons punished for
spurious drugs, the representative of the Ministry stated that replics hed
been received from all the States except from Uttar Pradesh who had been
reminded.

23. Explaining the reason for delay in regard to the assurance given in
reply to SUQ. No, 5243 on the 28th July, 1977 regarding vacancies in
medical services, the representative of the Ministry stated that in order to
expedite the reply, D.O. letters were sent to Chief Minister, Minister and
Chjef Secretary and a period of 1 1/4 years had elapsed. .

24. When pointed out by the Committee that the progress was very
slow in regard to implementation of the assuranoe given in  reply to
USQ. No. 6285 on the 4th August, 1977 reganding waauthorised use of
colouring material in grape Fanta, the representative of the Ministry stated:

“We have written 10 D.O. letters. Replics from two States have
not been reccived. The replies from the rest: have been
received.”

25. The Chairman told the Ministry’s representatives that as the Com-
mittee was not satisfied with the replies given by them, the Committec’s
Secretariat would be writing to them for additional information which
should be furnished in time for Committee’s nformation and use. The
Ministry’s representatives promised to do so.

(Witnesses then withdrew).

The Committee then adjourned.



MINUTES
SIXTH SITTING
(1978-79)

The Committee sat on Wednesday, the 24th January, 1979 from 15.00
hours 10 15.30 howrs,

PRESENT
Shri Yagya Datt Sharma—Chairman

MEMBERS

2. Shri Abdul Lateef

3. Shri Bhagat Ram

4. Shri Ram Prasad Deshmukh

5. Shri L. K. Doley

6. Shri Harikesh Bahadur

7. Shri Shridharrao Nathobaji Jawade
8. Shri Kanwar Mahmud Ali Khan

9. Shri G. Narsimha Reddy

SECRETARIAT
Shri K. D. Chatterjee—Chief Examiner of Questions

2. The Committee considered their draft Fourth Report and adopted
the same.

3. The Committee authorized the Chairman, and in his absence, Shri

Abdul Lateef, M.P. to present the Report during the next Session of
Lok Sabha.

4. The Committee then took up for consideration Memorandum No. 22
regarding request from Government for the deletion of an assurance given
during the discussion on the Calling Attention Notice on the 24th April,
1978 regarding the train accident near Bombay on the 18th April, 1978.

5. The Ministry of Railways had represented through the Department
of Parliamentary affairs that under the Commission of Enquiry Act, 1962
the report submitted by the Accidents Enquiry Committee was required
to be placed on the Table of the House. As it was a statutory obligation

33
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on the part of Government to lay the Report, the obligation might not be
insisted upon to be implemented in the form of an assurance. The item
would also pend for a long time in view of the fact that the term within
which the Committee was expected to submit its report had been extended.
The Ministry, therefore, had requested for the deletion of the assurance.

6. After considering the reasons advanced by the Ministry of Railways,
the Committee agreed to drop the assurance,

7. The Committee then adjourned to sit again at 11.00 hours on
Thursday, the 25th January, 1979.



[UEPEETEE APPBNDIX
. ‘..4,(1?'1'& paéa ge of. tbe Report)

Statement showing the position of assurances of Fourth Lok Sabha as on the 2and Ducomber, 1978

Session No. of pending assurances No. of assurances No. of assurances
B ining to *Fourth . implemented/dr ogped ‘outstanding
. ... Lok Sabha selected by the up to 21-12-7
.. Committee (5th Lok Sabha)
for being pursued further
&sonzzn December, 1978 |

Eighth Scasion 1979 Nil e

pending assurances were originally selected by the First Committee (1971-72)
of anth Lok Sabha for being pursued further.

**Ministry of Law.

3
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8(ii) Stetement showing the position of assurances of Fifth Lok Sabha as on the 22nd December,
1978. ’

Session No. of. No. of No. of Ministry/Department
ABSUTANCES  assurances asurances  concerned
called out implemen- - out-
ted/dropped standing

First Session, 1991 . . 43 42 Nil

Second Seasion, 1971 . R 1007 1006 1 Ministry of Law, Jus-
tice & Company
Affairs.

Third Session, 1991 . 947 346 1 Ministry of Labour

Fourth Session, 1972 . . 831 831 Nil

Fifth Sestion, 1972 . . . 351 351 Nil

Sixth Session, 1972 . . . 398 308 Nil

Seventh Session, 1973. . . 847 847 Nil

Eighth Session, 1973 . . . 426 426 Nil

Ninth Session, 1973 . . . 490 490 Nil

Tenth Session, 1974 . . . 865 865 Nil

Eleventh Session, 1974 . 362 362 Nil !

Twelfth Session, 1974. 562 562 Nil

Thirteenth Scmsion, 1975, . . 898 898 Nil .

Fourteenth Session, 1975 . . Nil Nil Nil

Fifteenth Session, 1976 . . 105 105 Nil

Sixtcenth Session, 1996 . . 292 289 3 Ministries of Agri-
culture & Irriga-
tion, Commerce &
Civil Supplies and
Cooperation  and
Petroleum & Chem-
cals and Fertilizers,

Seventeenth Session, 1976 . . 115 114 1 Ministry of Agricul-
ture & Irrigation.

Eighteenth Sesion, 1976 . 1 1 Nil

7939 7933 6
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(ifl)  Statement showing the position of assurances of Sixth Lok Sabha as on the aznd December,

1978.

Session No, of No. of No. of
ASUrANCCS aUrances assurances
called out i:idplemen- out-

/dropped standing
First Session, 1977 . . . . . . L3 20 1
Sccond Sesion, 1977. . . . . . 497 459 38
Third Session, 1979 . . . . . . 377 348 2u
Fourth Session, 1978 . . . . . . 8g9 673 226
Fifth Session, 1998 . . . . . . 433 281 202
ToTAL : v e v e a 2227 1731 496

*For Ministry-wise details, please ses next page.
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0 Mot et o g e of Sith Lok S

Sessions of Fifth Lok Sabha

Ministry/Department Total
* "Fint  Second Third Fourth  Fifth
Agriculture & Irrigation . ", K} 1T 8 15 37
Commerce, Civil Supp. & Coop. ‘ 5 4 9
Commu'nicaﬁorﬁ . . .. 1 2 [ 8 16
Defence . . R .. - 2 2 4.
Education, S. W. & Culture . : " . s 96
External Aflains__ . ... . ' 3 .
Fipance . . , ‘ e . 4 6 87 31 Q8.
- Health-& Famity-Welfare 5 13 1 20 8
Home Affairs . . 1 4 W 20 12 38
TIndustry . . . . . 7 w0 1
Infor;t;uon ;..Broa.dcuting 4 6 10
Energy 2 1 6 5 l.:. ’
Labour . . . . . 2 1 9 8 20
Law, Justice & Co. Aflalts . . 3 1 13 4 21
Petroleum & Chem. & Fertzs. . 3 -5 17 T g—" 44
Planning . . . . . 1 1 T Y 5 ’
Railways . . . . 2 2 26 . 1 41
Sh‘ipping & Transport . - - 1 1 - :g
“Steel & Mina . . . : 4 3 8
“Tourism & Civil Aviation 4 5 1 1o
Worll':::f Hounn'g & Stuppl): & 2 2 3 18 z-_;
‘Atomic Energy . . . . .. T T
‘Electrionics . . 3 4
Science & chhnology.—‘ -. . 2 2
TorAL : . . . 38 29 226 202 496

GMGIPMRND— LS I—8-3-78—150
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